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datails were not furnished by the com-
pany, the income-tax officer an his
own added the figures and proposed
to add Rs. 94.95.000 in that year. These
are now matters which will be ex-
amined.
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SHRI H. M. PATEL: { am afraid {
cannot tell you.

MR. SPEAKER: He has no infor-
mation. There is no use putting ques-
tions. He will say, “We will enquire
into it”,
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MR. SPEAKER: Can you give some
figures?
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SHRI, C. K. CHANDRAPPAN: The
ITDC is notorious for being an insti-
tution where very big scale corrup-
tion is taking place. So, I would like
the hon. Minister to enlighten this
House as to what happened to the
CBI enquiry against the former Gen-
eral Manager of the ITDC,

SHRI PURUSHOTITAM KAUSHIK:
1 require notice for that.
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MR. SPEAKER: He is asking: was

the promotion made according to the
rules?

SHRI PURUSHOTTAM KAUSHIK:
That has to be seen. I am: collecting
that information also.

MR. SPEAKER: That was the main
question.

SHRI RAM DHARI SHASTRI:
The rules are not to be collected. The
ru'es must be there.
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* tral Government does not: -favour
fe ¥w f‘“ W T § Fﬂq W takeover of more sick or closed textile
N oy AT @ R W e mills for management by the National
o ¥ & o ﬁ'gﬁﬂ m Textile (;orgoration. However, if any
Sf t ar ﬂ@"l ¥ AR § oy concerne tate Governmept is pre-
: frrami pared to take over sick unit or units
A W WIAEARFATE ? W AR under its management, the Central
% wa g . 3 Government would like to render all
@ e dWET A possible cooperation whenever such

Ql proposals are found viable.

f*mﬂwfm*wm
ar

National Textile Plan
+

*86. DR. LAXMINARAYAN
PANDEYA:

SHRI S. D. SONASUNDARAM:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose
to have a long term policy in respect
of textile industry so as to establish
coordination between the organised
mills and the powerloom and hand-
loom sectors; and

(b) whether a large number of sick
mills have been taken over by Gov-
ernment while there are still a num-
ber of sick mills which need to be
taken over?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION  (SHRI  MOHAN
DHARIA): (a) Yes, Sir.

(b) 103 mills have been nationali-
sed so far. In addifion, the manage-
ment of two more mills has been
entrusted to the N.T.C. The N.T.C. is
thus already over-burdened with the
onerous responsibility of managing
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SHRI MOHAN DHARIA: The hon.
Member has raised certain important
issues. I share the concern of the hon.
Member. The production from these
decentralised sectors—handloom and
powerloom—is not only 25 per cent
but nearly 50 per cent of our total pro-
duction of more than 8000 million
metres in the country. It is true that
the whole of our textile industry is
passing through a crisis and what is
needed today is a coordinated and





